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Yiday Bumar Sharma,

Working in the Offic

Genaral of Iﬂdlﬂ at

Rk Puramﬂ Mew Delhil.

SRS ld-s, DS Flats, Idgah Road,
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el KL, Sharma
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ela. Bhawan,
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e fpplicant

(By Advocats: Shri S.M. Garg)

Union of India,

Through the istrar General

Office of FRegistrar General of
2efy, Mansingh Road, Mew Delhi.

. e 2 Respondent

(By Godvocate: Shril Ro M. Singh proxy counsel for Shri
‘ R Sinhe)

o RDER

By Kuldip Singh. Member (A):

The applicant has Tiled this 0a under Section 19
of  the gaministrative Tribunal’s fclt, 1985 as he Is
sgarisved of the feat that he has been arbitrarily denled

the pay scale of  the post  of Library Informaticon
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(hereinafter referred to as LIA) though he has
bean redesignated as a LIA after the merger of the  two

posts of Librarian and azsistant Librarian which hawve

as LI&. &3 a LIa the pay scale have

the pay scale of Rs.l400-2600 bul  the

czald soale  has not besn given to him  despite repsated

reprasentations hto the concerned authoritises, hance he

has Filed this O6.



Z. The applicant atates that he has been appointed as
sssistant Librarian in the pay scale of Pz, LEQ--280

. &1 1973 - The post of
sssistant Libf&rian iz a fesdar post for promotion to the
post  of Librarian in the pay scale of Rs.150-I40 and the
past  of L1 brarian had two modes of recrultment  one DY
recruitment but  tha direct acrultment W
required  to possess a Degrae of remogniﬁed University or

equivalant and Degres/diploma in Library Science Trom a
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recognised University whereas for promotion purposs th
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promoted as Lib vrarian From amongst Assistant Librari
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A

.

with a minimum of 3 years of regular service in the scals

of Re.,130-Z280.

2. The applicant further prays that wvacanciss for the

post  of Likrarian arose on numbear ofvmccasiﬁng From 1980

onwards  and desplite reprasantation the applicant has not

beeh> considered. Howewver, after the 4th Pay  Commission

which has sugaested that a Committes be constitutad  to

Feview the pay scales/gualification and recruitmant leval
\

of  the Library staff. In pursuance to that a Committes

tuted and the Government decided to introducs &

\_xe

Was Con
ekl pay atructure vide OM dated 24.7.90 wvide which the

post  of  LIa .was placed in the rev e

ad pay  scale  of
fs . 1400-2600 by  merging various grades anlisted in  Thes

gaid OFfFfice temorandum.

g, Sgain the post of LIA was

in  graduate with Bachslor in Library 3cience and also by
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ructuring o

ircumbent

wWill continua in the

and whan T

Lo

Fall wacant It will be filled in an

Thus it is =aubmithed that tthe

orcdance . with e

aligible For being promoted as LI&s and all

aiven

who wers 211gible could hawve

Thern a

ard

mtatlon was alszso made but to

also  praved wide an ordar 2 that  the
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had also a

desionation For the post and scale of Librariasn which was

ing scals of 140023

LWibrrarian  whioch  was

Shri

acals  of PFs. 140028600 and

S Bhatnagar was pronotad bult for the applicant it was

not,  Fulfil e

That the

ication prescribed for thae post 1n the pay scals of

he will continue I the

Foe . 14400 o0 and

W0-1800 and it 1s that this action

ale  of

as qualification prescril

o For Jdirect fecruiltment w

L e Turther pleack

Rt

el tment Bul For the

an

e L

the  method  of recrultment was promotion  Ffailing which

Trom &

rultmant  and Cion of [

DO LS o e -

ornly  Tor direct recrultment witeraas  a  Departmental




PRI STy

sssistant Likrarian  holding  the post of pay scale  of
. 1

fom  1200-2040 holding the post for § yaars was aligibles to

be appointed as LIa, after this ths applicant again made

-

L Howewer, in  ths wear 199¢  ths raspondants
redesiganted the applicant as LIA which, act they ought
o hawve done in the vear 1992 Itself and becauze in  the
year 199z the post of Library'ﬁ$$i$tant was  not  In
exwistence so Tor thesse reasons the applicant pray that he

should have beesn allowsed the pay scale of Bz L 1 400-2600

from 1992 itsaelf.

ST The respondents are contesting the OA. Thay admil

that after the 4th Pay Commission review committes was

monatituted to undertaks the study with regard to Likbrary

Statf wide 0OM dated 24.7.9%0 were replaced by tha post o f

Jibrary Information Assistant which is as undearg-

N No.  Designation Exiating Revised Famarks
pay scale pay scale

L. Library 12001800 Direct snlry
Infmrmation 12002000 Giraduats
%bglalaﬂ LEZO-~2040 with

1EBQ-2200 1400~-2600 Bachslor in

1400-2300 Lib. Soe./f

1GQO~2S00 Promotional
Gir. For Likb.
Dlerk”

g It iz Further shated that wide order dated Z24.7.90
it was also directed to place the existi
in the revisaed grade provided the

wo FUlTil the recrultment

gualifications. In cass the existing incumbent doss not

k-



Fulfil

1 the prescribed gualifications, e would continue

in the ewiﬁﬁing seale of pay on parsonal basis.

In pUraLancs ol thi=z rasntructuring, the
4 and. acales of staff was also reveised  wides

dated 2d4.11.199% but therein also It was met 1 anedd

that 1n cass the existing incumbent doss not fulfil the

sontinue in the existing scale of pay on personal hasis’ .

Fimation as laid down in Annsxure R-l, he wWill '

He will be giwven in that scale as and when the posts fall

vacant in the appropriate scales in accordances with the

Ul es

appli

continue  with his personal scale of pay of R

il

[

clear

the applicant on regular basiz In ©

cant ol

in existence. o it is stated that

4 not possess qualification so he was o

it is alsn stated that right from 1980 to 1995 no

vacancy existed during that pariod

N

For promoting

2 gracde of LIo.

It is further stated that by restructuring, the

applicant was not automatically sntitled to tha pay scale

of R

5. 1400-2600 and he was entitled only If he possessed

reguisite qualification and it was stipulated in  the

1.

ars  that the applicant was to be continued in  the

scale on personal basis.

We hawe hzard the learned counsel Tor the part

7
s

and gone through the records of the cass.
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The main contention of the lesarned counssl for the

applicant i3 that the applicant was bholding the post  of

Likrary assistant and Immediate mext higher post is  of
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Librarian for which, as per the RRs, there could be

i t for person who had a  degree
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either a
of & recognised uniwversity and diploma  in  Libaraw
Solsnce. But at the same time for promotess It was not
szsential  to hold the degree and promotion on rh~ basis
of experisnce Ffrom feeder cadre to The post of Librarian.
gven  after the merger and after the introduction of tohe
mew  rules of LI, same conditions continue For the post
of LI& in the scale of 1400-2600. Tha applicant pleads

that =ince he was holding requisite qualification  with

regard to the length of experience, so ha could have basn

giwen the pay scale of Rs.1400~2600 righi from 1992 K E

rhis new restructuring came into force and he oould not

have been denled the pay scale of Rs.l400-2600,

i3, On  the contrary the counsal for the respondents

pleaded that even as per the OM dated 24.7.%0 and that o
restructuring  order issued after receiving sancticn Trom
the President 1t was categorically observed that If a

person  doss  not hold a qualification as lald down, he

o

would  continue the existin
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g scale on parsonal  basis
and it is the case of the applicant hims;lf that he did
et b wld the qualification for promobion to thes post  of
LIs  meaning  tharseby  that he was to continue in  his
personal  scals or until or unless he was promoted to the
post  of Librarian and redesiganted as LI& he  was  to
continue in his old pegrsonal scale and he ocan get the new
acala only on hiﬁ‘prmmmtimn and since It iz stated in the

countar-affidavit that no clear

oy wWas avallable
for the applicant $HI11 the yvear 1993 a0 tha applicant

could  not have baen pronmoted as Librarian undcer the old

L
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rules to be restructured so he could not be placed as LIA
~_f the the scala thus he would have continued in the old

seale in the scale of Library Assistant.

ja. Tn wiew of Lhe above submissicons and  on going

through the DFfice Memoranda cdated 24.7.70 and 24.11.1992

1) 3 find that it ﬁaa besn categorically  mnentiloned

canl that sincs hea

i

particularly in respect of the appl
Aid not hold the prescribed gqualification Tor Mo lading the

post in the pay scale of Rs, 1400-2600 ne Wwill continus in
fhe pay  scale  of 1200-1800 on personal basiz meaning
tharaby  thalt nelther he was given promotion then o Thes

nor N

post of Librarian in the scale of Rs.1400-220C

\/ Meld  the gualificstion for holding the post of LIA as it

was prescribed  for the direct recruits =0 he oould be

given the pay Sos of Ra.ld400-2600. Thus we do not Tind
any Ffault on the part of the respondents and as such the
S does not call Tor any Intarfersncs.

(5. In  wiew of the above, nothing survives in the 08

; KL
\\) (M.P Singh) (Kuldip Singh)
: Member (A) ‘ Member (J)

and the same- is dismissed. HNo costs.
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